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[Shri Dasappa]

Coal Development Corporation Limit-
ed, Ranchi.

12,02} hrs.

STATEMENT BY MINISTER OF
ECONOMIC AND DEFENCE CO-
ORDINATION

Mr, Speaker: Now, the hon. Minis-
ter of Economic and Defence Co-ordi-
nation, Ehri T. T. Krishnamachari,
will make a statement.

The Minister of Economic and
Defence Co-ordination (Shri T. T.
Krishnamachari): Mr. Speaker, Sir,
as 1 find thai my name has besn men-
tioned in connection with certain
transactions of a mine-owner ope-
rating in Orissa from Calcutta....

8Shri Surendranath Dwivedy (Ken-
drapara): On a point of order. I be-
lieve, Sir, that you are permitting
the hon. Minister to make a state-
ment on his own under Rule 372 of
the Rules of Procedure. There, it is
laid down that he can make a state-
ment on a matter of public imporlan-
ce. But, here he is going to explain
something which is non-existent in
the House, as far as I remember.

I raised a matter about corruption
and about Ministers being involved
#n some transactions, as early as Feb-
ruary 21, 1962 in this House, and the
only reply that we have had from
the hon. Prime Minister is that he
has sent it to the Central Intelligence
to g've him a report.

On the 1st April, 1963, the Home
Minister stated that the hon. Prime
Minister had sent the preliminary
matorial with h'm to the Attorney-
General for legal process. He also
stated that the report of the Central
Intelligence had not been submitted
to the hon. Prime Minister.

Begides this, so far as the House fs
concerned, there is no other mate-
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rial or statement, and the hon. Prime
M nister has also as yet not given
any statement stating categorically
as to who the Ministers involved in
this matier are, what the allcgations
are, and whal the actual points which
he has referred to the Attorney-
Genceral are,

In view of this, I do not know
how the name of Shri T. T. Krishna-
machuri comes in and he wants to
explain here.

Shri Ranga (Chittoor): I have also
a few observations to make in re-
gard to this matter....

Mr. Speaker: The hon. Member

may allow me to just clarify the
position......

Shri Ranga: Regarding this matter,
I wish to state a few poinis,

We have had some potice of this
only this morning from the newspa-
pers, that the Prime Minister is
reported to have told his party that
three Ministers” names were found
in some records that they were able
to discover or that came into their
possession. One is, of course, Shri
K. D. Malaviya, and the o'her is Shri
T. T. Kr shnamachari, and the third
one is Shri Biren Mishra, I think, of
the Orissa Government. Only the
day before yesterday we raised this
point. He would like to ask: Is this
the only way-in which the House
and the Members of this House can
b~ rxmeced to come to know about
what is happening? Are we to wait
until the hon, Prime Minister meets
his party and states these things

Shri Frank Anthony (Nominated—
Anglo-Indans): That is what they
do nowadays.

Shri Ranga:....and thereafter come
forwarg to make a statement and take
the House into confidence? That is
point No. 1.
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Secondly, I would submit that any
important matter like this ought to
be properly given notice of to you
and then placed on the Order Paper
so that we would all ba ready also
to know what is going to be stated
here and what we are expected to do.

If the hon. Minister wishes to make
a statement, I for one would not
raise any objection, but certainly we
should be given an opportunity of
discuszing that  particular statement
as well as the other matters which
are supported to be under the con-
sideration of the hon, Prime Minis-
t>r and 2130 his advise under the
consireration of the warious other
offizers including some law officers,

Shri Hem Barua (Gauhati): 1 sub-
mitted 5 call attention notice on Yhis
very thing. It reads as follows....

Mr. Speaker: He need not read it.
I know it.

Shri Hem Barma: It is connected
with this ma‘'ter. It was about Shri
K. D, Malaviya's disclosure. . ..

Mr. Speaker: What does he want
to ask?

Shri Hem Barua: 1 say, if he is
allowed to make a statement, that
would be only a personal disclosure
of the whale matter. You have dis-
allowed my call aitention notice on
this very ‘mportant matter.  Shri
Malav'va has a'ready disclosed that
he collected Rs. 10,000 for his
party f-om Messrs. Serajuddin
and Comnany. The proprietor of
that company has been arrested.
It has been reported that some
letters from Ministers have been
found by the police in his pos-
session. This is a very serious matter,
affecting the morale of the adminis-
tration.

Therefore, I think the whole matter
should b= taken up together and all
the Ministers must be dealt with
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being allowed to make a statement.

Mr, Speaker: Order, Order. I have
followed him. There were two or
three questions taken up simullane-
ously. I will try to deal with them
as they come to my memory now.

Firstly, Shri Surendranath Dwi-
vedy says that alrcady the Prime
Minister has said that (his matter
had becn referred to the Atlorney-
General ang therefore, the statement
should not be allowed 1o be made.
So far as I remember, no names had
been mentioned as to who were in-
volved. Even Shri Dwivedy had not
ment'oned any names.

First, I would like to know whether
really the name or the case of Shri
T. T. Krishnamachari also is referred
to the Attorney-General or not. If it
is referred to him, it is also with him
ang perhaps I might have to think
over again whether to allow the
statement at this stage or not.

So far as the prerogrative or the
privilege of the Miniters ordinarly is
concerned, unless this is connected with
the inquiry by the Atlorney-Gencral,
if it independently comes, the Minis-
ters have that right, that if they
want to make a statement upon some
subject of public importance, they
can certainly come up and ask the
permission of the Speaker. And the
Speaker, normally—unless he con-
siders something objectionable in it—
allows them to make a statement.

It wag therefore, in the ordinary
course that I was informed this
morning and a desire was expressed
by Shri T, T. Krishnamachari that he
wanted to make a statement. 1 did
not connect it with the inquiry or
any other thing beeause previously
we had not learnt anywhere that his
name was included.  Therefore, I
would like to know whether his name
also has bren included in that in-
quiry. If it is so, probably I might
not allow th-t si.lcment,
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Shri Surendranath Dwivedy rose—

Mr. Speaker: Let me first know
whether it is really there or not

Shri Tyagi (Dehra Dun): As regards
statementis of Ministers, there is a
mention that there are charges against
Ministers. 1t is very goud on  the
part of a Minster to come forward
here and say belore the House that his
nam:> is there, rather than others
pointing out his mame. When he
himself says that his name is there,
he must be given an opportunity to
explrin what the circumstances are..
(Interruptions).

I do not know what the reference
to the Attorney-Genera] might be; it
is in the Prime Minister’'s mind—he
knows it better. But in the case of
such allegations, a reference to the
Attorney-Genera] is not a judiclal
act. It is only a private consultation
with the Attorney-General. The
Attorney-General ig not a court. Nor
is the matter sub judice. ‘Therefore,
I submit the reference of a case to the
Atltorney-General for consultatioa
does not come in the way.

Mr Speaker: First, I want to be
sure of the faces.

Shri Surendranath Dwivedy: As
you have said, if it is disclosed that
Shri T. T, Krishnamachari’s name
has also been referred to the Attor-
ney-General, it will be part of the
statement so unless the Prime Minis-
ter makes a statement about the per-
sons involved in the whole matter, I
do not think you can permit any
other person connected with it—if he
thinks he is connected—to make a
statement like this in this House. So
far as the House is concerned, this
matter is completely non-existent as
to who are involved. So, T again re-
quest you to consider whether it will
be proper for you only to ask whether
this person is involved or not, because
the enquiry is not yet complete.
Mere reference to the Attorney-Gen-
eral does not mean-that those persons

APRIL 4, 1963

Minister of Economic 7692
and Defence
Coordination

are not further involved in the mat-
ter, because the final report is yet to
come. Therefore, I th'nk it will be
better if a fuller statement is made
in the House as to the facts. I com-
pletely agree with Shri Tyagi that it
is goog for a Minister volun'arily to
come forward to make a statement.

Mr. Speaker: Then I will ask Shri
Dwivedy f Shri Malaviya also should
not be alloweg to make a statement
about himself.

Shri Surendranath Dwivedy: Not
in the House, unless this staiement
of the Prime Minister comes. Let
him explain.

So far as Shri Malaviya is concern-
ed, he has not made any s.atement
inside the House. He has made some
statement outside the House which
has come to the notice of the House.
If on the basis of that he wants to
make a siatement and you want to
permit it, that is a different matter
altogether, but here if it is connect-
ed with the enquiry, it cannot be
made, that is my point, unless we get
the full report of the enquiry itself.

Mr. Speaker: If we concede that be-
cause some thing has been referred

- to the Attorney-General, till that re=

port is received we should not gis-
cugg it or that no statement need be
made, then I can ask the Minister to
wait only if T know whether really
his name is there in the reference
that has been made, and that would
dispose of the Calling Attention No-
tice of Shri Hem Barua who wants
Shri Malaviya to make a Statement.

Shri Hem Barua: There is a differ-
ence, Sir.

Mr, Speaker: Then again, Shri Hem
Baruaa's notice is not in order, not
in the proper form, and that was
why I refused it. I have not taken
the merits as yet into consideration.
If he amends it ang brings it in form,
then that can be cons'dered separa-
tely. I am sorry again to point out
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that he stood up and interfered when
he very wel]l knows the procedure
that we follow ordinarily in such
matters. 1 would only now like to
know if the Prime Minister would
make a statement.

Shri Hem Barua; I only want a
clarification because my name is in-
volved. ;

Mr. Speaker Order, Order.

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): I have been following care-
fully what the hon. Members opposite
have sad. I have failed to under-
stand their argument.

These matters were referred to
here because a number of papers
contained long accounts, and they
mentioned various parties, various
names were mentioned. At that
time I was not aware of this, and 1
gaid I would enquire. Thereupon I
enqured, that is, I found out from
my colleague the Home Minister, and
he told me of some newspapers arti-
cles and some books of accounts
which have been seized by the police.
Therefore, I stated in this House, in
answer to a question I think, that I
would consult the Attorney-General
as to what steps I should take. It is
not quite correct to sta‘e that I have
asked the Attorney-General to carry
out an enquiry,....

Shri Surendranath Dwivedy: No.

Shri Hem Barua: You cannot do
that. (.'!

Shri Jawaharlal Nerm: ....but to
look through the papers such as they
were to advise me as to what T should
do,, becauze I want-d independent
advice. That is what I have done,
No particular individual has been re-
ferred to an enquiry or anything. It
is a whole ceomnlex of things, the
newspaper reports etc., and prima
fecie the newspaper rcports, I think,
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are gcandalous in the extreme—not
only the articles, but the references
and the headl.nes and everything;
prima facie they are very defamatory,
but it is not for me to go into action.
But, as these maitters were raised
here, 1 stated I was going to consult
the Attorney-General, both from the
point of view of his eminent legal
position and otherwise, as to what he
would suggest, how I should deal
with it. So. I have not asked him to
carry out kind of enquiry. 'The
papers that have been given to him
naturally deal with such papers as we
have, with those extracts from cer-
tain accounts books ang some other
papers in connection therewith.

Now I may say one word about what
Shri Malaviya did. I do not quite un-
derstand these objectiong raised, Shri
Malav.ya wanted to make a slatement
to the Executive of our Party. 1 did
not even know what the stalement
he was going to make was, or the
object of the statement. He asked
me, and I said certainly he could
make ;t, and he made a statement.
He made cer.ain things clear, in so
far as he was concerned. I do not
see what rule or anything else comes
in the way of a Member doing that
to his party or to me or to any other
group anywhere. He can, if he had
chosen, make a statement before the
House. He chose to do that it is
quite open to him to do that to h's
colleagues. There is no gisrespect
meant to the House.

Shri Hem Barua: On a point of
personal clarification. You have made
a very long statement about me, I
very humbly submit that you said
that I wanted Mr. Malaviya to make
a statement here.

Mr. Speaker: No, No. I never said
that. I referred to the calling atten-
tion notice..(Interruptions,)

Shri Hem Barma: Calling aitention
notice wasg addressed to the Prime
Min'ster; it was not addressed to
Shri Malaviva and I experteq the
Prime Minister ta make a statement
vvaeo. (Interruptions.)
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Mr, Speaker: [ have suggested to
you that it is not in the proper form
and that it should be framed proper-
ly. Then we will see.

Shri Hem Barua: The trouble js
this. I wanted the Prime Minister
to make a statement on the disclo-
sure made by Shri Malaviya, about
the happenings vis-a-vis the ministeri_
al responsibility. ... (interruptions.)

Mr. Speaker: Order, order. He
wants to read what I disallowed; he
cannot do that. I have disposed of
certain other objections taken, Now,
it is quite clear. There is no en-
quiry, judicial or semi-judicial or
anything of that sort. Therefore, the
Minister is entitled to make a state-
ment. That is the first thing.

Sccond thing is this, Prof. Ranga
raised that point. Some disclosures
have been made in their party itself.
1 am not concerned with what hap-
pened there, inside the party or what
discussions haq taken place there,
unless there ig some important state-
ment of public policy which is to be
followed by the Government. I am
not concerned with that. We need
not take notice of that. Therefore,
there is nothing improper done if in-
side the party they had discussed
certain things. I do not want to
touch them or to refer to them or
to say anything about them. _B_ut
when this question comes, if a Minis-
ter wants to make a statement cer-
tainly on a matter that has appcare_d
in the papers, I cannot say that he is
not justified and therefore 1 ha‘ve
allowed him., He asked my permis-
sion in the morning and I have allow-

ed him.
Shri Tridib Kumar Cha'udhurl
(Berhampur): Sir, T was going to

point out another matter in this con-
nection, before the statement by .t‘he
Min‘ster is made, about the propriely
of making such a statement. ‘A case
was fi'leq in Caleutta, in which this
firm i involved. We do not vet know
what facts are there and what names
are involved and it says that certain
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Ministers are involved, All thess
questions will come up before the
Court and in thig context is it proper
that Ministers should be allowed to
make a statement here when the
whole matter is sub judice?

Mr, Speaker: It js a statement by
the Minister; it is not a discussion or
any expression of op'nion by the
House, that js being done. He can
make his statement.

The Minister of Economic and De-
fence Co-ordination (Shri T. T.
Krisanamachari). Mr., Speaker, ag I
find that my name has been mention-
ed in connection with certain trans-
actions of a mine-owner operating in
Orissa from Calcutta, 1 would like to
make the following statement,

The allegation scem to be that a
sum of money had been given to me
for elections round about February,
19537, obviously for certain favours to
be shown to the party by the Com-
merce ang Industry M nistry and by
:ﬂe as Commerce and Industry Minis-
er.

The only occasion when I remem-
ber the name of this mine-owner Shri
Serajuddin, is in r~spect of a suit that
he filed against the Commerce and
Industry Ministry somet'me about
1956 when 1 was Commerce znd In-
dustry Minister. The subject-matter
of the suit was handled by the Joint
Becretary in charge of Trade, who was
also Chairman of the State Trading
Corporation, which organisation was,
if I remember aright. made a party
to th's suit I had some recollection
that the suit was withdrawn, bug 1
now understand that the suit was
withdrawn on the 31st August 1956,
the day when I gave up office as
Commerce and Industry Minister,

It is said that this pa-ty had to seek
my favour as Commerce and Indus-
tr:, Minister for a concession to be
gi'\rcn 10 h'm in respect of a ferro-
chrame plant or something of the sort
and therefore the payment was made



Statement by CHATIRA 14
Minister of Economic and
Defence Coordination

to me for purpose of elections. "o
the extent that it is now possible for
me, I made some investigation into the
matter of this ferro-chrome plant ap-
plication made by this party. I under-
stand a letter of intent was issued
by the Commerce and Industry
Ministry to the party sometime in
October, 1956, that is, two months after
I left office, and I believe the Minis-
‘ter who presided over the heavy in-
dustries section of the Commerce and
Industry Ministry at that time was
the late-lamented Pantji. Again, 1
understand, sometime in May, 1957, a
letter approving the foreign collabora-
tion was issued to this party; the
Minister concerned at the time is my
colleage, The Present Finance Minis-
ter. It appears that the final licence
was issued in May, 1958, a time when
I was not even a member of the Gov-
ernment.
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I find nothing out of the way in the
grant of the licence either by the
Commerce and Industry Ministry or
any of the people who succeceded me
as Commerce and Indusiry Minister.

In regard to the collection of money
for elections, it is true that I had
some little part in collecling money
for the 1957 elections; but 1 did not
meet any businessman individually
for this purpose and I do not think
Shri  Serajuddin  was  anywhere
amongst the group of businessmen that
I met. The businessmen were asked
to send their contributions to the ac-
couny of the party direct by cheque,
for which they were told, they would
get no benefits. The monics did aot
pass through me and I have no direct
knowledge of individual payments in
that connection. In regard to my own
election in 1957, I had no necessity
to approach anybody outside my own
small cirele of fritnds in Madras for
help and assistance. It is perefectly
obvious that f my name has been
mentioned anywhere, I had »o con-
nection with the matter, broause T
had no contacts with Shri Serajuddin
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and I was not in a position to do him
any favour,

I do not remember any case concern-
Ing him having come to my notice dur-
ing the time I was Finarice Minister
either. Obviously, further enquiries
will be made by Government in this
matter, but I felt I should make my

position clear before Parliament;
hence this statement. I think you for
this courtesy,

1223 hrs.

EXPORT (QUALITY CONTROL AND
INSPECTION) BILL*

Th+ Minister of Internitional Trade
in the Ministry ¢f Comiverec and In-
dustry (Shri Manubhal Shah): I beg
to move for leave to introduce a Bill
to provide for the sound development
of the export trade of India through
quality control and inspection and for
matters connected therewith.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to provide for the
sound development of the export
trade of India through quality
control and inspection and for
matters connected therewith.”

The motion was adopted.

Shri Manubhai Shah: 1 introduce
the Bill

12.24 hrs,
DEMANDS FOR GRANTS— contd.

Mmistry oF Communrty Devevoe-
MENT AND CO-OPERATION—CoONtd.

Mr. Speaker: The House will now
take up further discussion and voting
on the Demands for Grants under the
control of the Ministry of Community
Development and Ce-operation, for
which five hours have been allotted.
35 minutes have been taken, and so
remain.

four hours and 25 minutes
Shri Ranga.
Shri Ranga (Chittoor): Mr. Spea-

ker, Sir, I am sorry to say that the

Published in (he Gezette of India
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